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RESERVE BANK OF INDIA

CENTRAL OFFICE

(DEPARTMENT OF SUPERVISION)

Bombay-400 005, the 29th February 1996

No. 438/08-21-002/96.—In exercise of the powers under
sub-section (1) of Section 41 of the State Bank of India
Act. 1955 and in consultation with the Central Government
|he Reserve Bank of India has appointed :

1. M/s K. N. Gutgutia & Co., Calcutta

2. M/s Batliboi & Purohit. Bombay

3. M/s Faruqui & Co., New Delhi

4. M/s Jagannfjthan & Sarbeswaran, Madras

5. M/s. Sorab S. Engineer & Co., Bombay

6. M/s. Loonker & Co., Jodhpur

7. M/s. K. K. Son! & Co., New Delhi

8. M/s. R. Singhi &. Co., Calcutta

9. M/s. Umamaheswara Rao & Co., Hyderabad

10. M/s. Bansai Sinfra & Co., New Delhi

11. M/s. Jain Chopra & Co., New Delhi

12. M/s. P. B. Viiayraghvan & Co., Madras

13. M/s. Saiarpuria Jajodia & Co., Patna
as auditor of the State Bank of India until the next
Annual General Meeting of the said Bank.

D S. RAMACHANDRA RAJU.

Executive Director

STATE BANK OF TRAVANCORE

(Associate of the State Bank of India)

HEAD OFFICE

Thiruvananthapuram, the 25th March 1996

NOTICE is hereby given, that the Register of Shareholders
of State Bank of Travancore will remain closed for transfer
of shares from Tuesday the 4th June 1996 to Tuesday the
18th June 1966 (both days inclusive).

V. SRINIVASAN,

Managing Director

' STATE BANK OF INDORE

HEAD OFFICE

Indore, the 22nd March 1996
NOTICE Is hereby given that he Register of Shareholders

of the State Bank of Indore will remain closed for transfer
of shares from 20-5-96 to 15-6-96 (both days Inclusive).

By Order of the Board of Directors
Sd/- ILLEGIBLE
Managing Director

UNITED BANK OF INDIA
Personnel (Admn. office Employees) Division

HEAD OFFICE

Calcutta-7000001,the 28th March 1996

CORRIGENDA

The following are the corrections in our Notification
Nol/<>5 dated 25 Mayl995 on Page 1198 in the Gazette
of India (Part III Section 4) dated 22nd July, 1995:

s.
No.

1

1

2

Page
No.

2

1198

1198

Para

3

1

1

Line

4

4

Correction

5

The figures 7 1980' and
/40 of in bracket arc

to be deleted.

The figure '1980' In
bracket is to be
deleted.

ABHIJIT RAY
General Manager

(Personnel)

THE INSTITUTE OF CHARTERED ACCOUNTANTS OF

INDIA

Madras-600034, the 27th February 1996

(Chartered Accountants)
No. 3 SCA(1)/2/95-96- In pursuance of Regulation 18

of the Chartered Accountants' Regulations, 1988 it is hereby
notified that in exercise of the powers conferred by Clause

LatestLaws.com



3104 THE GAZETTE OF INDIA, APRIL 13, 1996 (CHAITRA 24, 1918) [PART III—SEC. 4

Council from time to time for the number of days the mem-
ber actually attends the meeting

SURENDRA SINGH
National council for Teacher Education

Membn Secretary

The 29th February 1996

No. F 28-7/93-NCTE—In exercise of the powers con-
ferred by sub-Section (1) and clauses (j) and (k) of sub-
Section 2 of Section 32 read with sub-Section ( I ) , (5) and
(6) of Section 19 of the National Council for Teacher
Education Act, 1993 (No. 73 of 1993), the National Coun-
cil for Teacher Education hereby makes the following legis-
lations, namely :

1. Short title and commencement

(1) These Regulations may he called the National Council
for Teacher Education (matters relating to quorum, co-
option and meetings of the executive Committee) Regual-
tions, 1995.

(.2) These Regulations shall come into force from tlift
date of their publication in Official Gazette.

2. Definitions

In these regulations unless the context otherwise re-
quires :—

(a) "Act" means the National Council for Teacher
Education Act, 1993 (73 of 1993).

(b) "Council" means the National Council for Teacher
Education.

(c) "Executive Committee" means the Executive Com-
mittee of the Council constituted under sub-Section
(10 of Section 19 of the Act

3. Meetings of the Executive Committee

(1) The Executive Committee shall meet as often as may
be necessary to transact its business but shall meet atleast
twice in a calendar year.

(2) The Chairperson shall fix the date, time and place of
the meetings of the Executive Committee and approve the
items of the Agenda for the meetings,

(3) A member shall attend all the meetings of the Execu-
tive Committee save where leave of absence has been granted
by the Chairperson in writing, and sign the attendance regis-
ter kept in the meeting.

4. Notice of meetings and list of business

(1) A written notice of every meeting of the Executive
Committee shall be given to all the members of the Executive
Committee atleast ten days before the date fixed for the
meeting.

(2) The notice shall state the place, date and time of the
Meeting and shall specify the business proposed to be trans-
acted thereat.

(3 A separate agenda material for the meeting shall be
despatched alongwith the notice or immediately thereafter.

(4) No business which is not on the agenda shall be con-
sidered at the meeting without the permission of the Chair-
person or in his absence the Vice Chairperson or the other
presiding member, as the case may be.

s All, questions coming up before any meeting of the
Executive Committee shall be decided by a majority of the
votes of the members present and voting. In the event of
equal votes for or against a question, the Chairperson or,
in the absence of Chan person, the person presiding over the
meetings shall have the power to exercise a second or editing
vote.

6. Qttouun

(1) At every meeting of the Executive Committee atleast
one-third of the Members excluding the number of vacancies
shall form the quorum.

(2) If at any meeting, quorum is not complete, the presid-
ing member shall, after waiting for 30 minutes ,adjourn the
meeting for such hour on the same day or following day
or some other day as he may think fit and a notice of such
adjournment shall be given to the members present as well
affixed on the Notice Board of the Council and the business
which was to have been brought before the original meeting,
had there been a quorum shall be brought before the adojurn-
ed meeting and may be disposed off irrespective of the
quorum.

7. Emergent meetings

(a) The Chairperson may call an Emergent meeting of the
Executive Committee at any time reducing the period of
Notice at his discretion to deal with any urgent matter requir-
ing its attention.

(b) The Chairperson shall call an Emergent meeting at his
discretion on the merits of urgency if he receives a requisi-
tion in writing signed by not fewer than five members and
statins the purpose for which they desire the meeting to be
called is made to the Chairperson.

8. Minute'; of the machines

(1 ) Immediately after each meeting of the Executive Com-
mittee, the Member Secretary shall draw up the minutes of
the meeting and submit the same to the Chairperson, Vice
Chairperson or the other presiding member as the case may
be. for his approval for taking further necessary action. The
minutes so approved, shall be circulated to the members of
Executive Committee.

(2) The minutes circulated under sub-regulation 8(1) above,
shall be placed before the Executive Committee for confir-
mation and be subject to such modifications, if any, as the
Executive Committee may deem fit to make therein, and the
minutes so approved, shall be signed by the Chairperson,
Vice Chairperson or the other presiding member, as the ease
may be, and may form a part of the computer files and the
register to be maintained for reference and record.

9. Co-option of persons

The Executive Committee may draw a panel of persons
for co-options in the various fields pertaining to the functions
o f the Council whose assistance and advice it may desire s
in carrying out the functions assigned to the Executive Com-
mittee. The Chairperson shall co-opt two persons from the
panel approved by the Executive Committee to the particular
meeting depending upon the items included in the agenda for
the particular meeting.

Provided, however, that the Executive Committee shall
review the panel as and when such contigency arises, in the
interest of the Council .

SURENDRA SINGH
Member Secretary

National Council for- Teacher Education

Printed by the Manager, Govt. of India Press, Faridabad and
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